233 Calling Auention to a
CALLING ATTVNTION TO A MATTER
OF URGENT FUBLIC IMPORTANCE

Reported irregularities in sanctioning loany
by banks under the mass loan scheme

SHRI DINESH GOSWAMI
Sir, I beg to «all the
Minister of Fnance to the repoited
irregularities ir  sanctioning loans by
banks under the mass loan scheme, and

the action taken by Government in this
regard,

(Assam):
attention of the

THE DEPUT'’ MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Mr. Deputy
Chairman, Sir, tp create greater awareness
_among the weaker sections about the
facilities that tley can avail from the
banks, to motivaiz them to undertake
productive ventur.g with the help of bank
credit and also « demonstrate to the peo-
ple that facilities meant for these groups
are in effect reacning them, banks do hold
functions where beneficiaries 'receive in
public bank assist.nce on the basis of loan
applications receised, scruitinized and
sanctioned by cosmapetent bank authorities.
‘This cannot, however, be construed as
“Mass Loan Scheme”, The schemes undet
which the loans are sanctioned are the
normal priority sector schemes.

Hon'ble Memb.rs afe aware that the
Government have advised the public sector
banks to increas. the share of priority
sectorg in the aggregate credit to the level
of 40 per cent bv March, 1985. In order
to enlarge the ficw of credit to viable
ventures of the weaker sections of the
community, a concept of ‘weaker section’
hag been evohed withid the priority
sectors, This group comprises small and
marginal farmers. landless labourers, share
croppers, tenant farmers, Scheduled Castes
and Scheduled Tribes, beneficiarizs of DRI
Scheme, artisans and cottage and village
industries and IRDP beneficiaries. The
public sector bank, have been asked to

ensure that this group accounis for mol.

less that 25 per cent of their tota] priority
sector credit by March, 1985, As per
estimates, this group of borrowers had
ontstanding advan es of Rs. 2475 crores
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involving 99,3 lakh borrowal accountg or
19.3 per cent of the priority sector
advances of the public sector banks as at
the -end of September, 1983,
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To achieve the given objectives, it has
been suggested to the public sector banks
that in specific areag they should consider,
launching special campaigns for accelerat--
ing the tempo of identification of such
beneficiaries and disbursal of credit to
them for viable ventures. Whenever com-
plaints in implementation of the pro-
gramme are received, they are investigated
for corrective actiom,

SHRI DINESH GOSWAMIL: Mr.
Deputy Chairman, Sir, the hon, Minister
in his statement has said that the banks
do hold functions primarily for three
reasons, firstly to create greater awarencss
among the weaker sections about the
facilities, to motivate them to undertake
productive ventures, and also to demons-
trate to the public that facilities meant for
these groups are in effect reaching them.
I do not think anyone can grudge these
objectives, for which the functions are
organised by the banks. But, I think "the
hon. Minister will agree that while grant-
ing loans to the very downtrodden, certain
other considerationg must be kept in mind,
And the considerations, as I said, are
firstly that tears must not be partisan in
the sense that these loang must reach to
those persons who really deserve, The
loans should be provided to those persons
who are at the lowest strata of the society,
who deserve them most. Secondly, the
disposal of the grant; must not be used
as a leverage to help only those who are
in proximity of peaple of party in power,
but must help those who are needy.
Thirdly, it should not be also used to
enlarge the power base of the ruling party
Members, And fourthly, all checks about
the genuinenesg of the loans granted must
be made because afterall these are public
funds, earmarked for a public purpage. 1
am also fully aware that while granting
those loans, the Government would like to
take advantage because if programmes
initiated by the Government are properly
implemented. definitely the Government '
will be entitled to take some leverage out
of it or to draw gome mileage  But thess
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being public funds, funds of the society.
the Government must DOt UVse it in a
manner that instead of really trying 1o
help the poor, the programme is carried
out in a manner to show to the people that
everything is gone by the rulling party for
the benefit of their own people. We had,
for example, such a demonstration in
Delhi and some of the newspaper reports
bave come out with strong comments
about certain aspects of these programmes.
For example, in a programme which was
held in Delhi in the month of January,
if the purpose of this function held by
the bank wag to create awareness of the
weaker sections or to motivate them or to
demonstrate to the people, then first thing
that should be done was fo give public
announcement through the media, I can
understand that the media may reach
or may not reach the people of a remote
rura) area, but péople in Delhi are very
much conscious and the people in the
rural areas of Delhli, even if you call them
rural areas, are urbanised people. There-
fore, if you really give information
through the -papers or through the radio
and the television, undoubtedly it will reach
them, We have come to know that the
entire process of these loans started in
September, But was there really any
attempt to educate the people about these
loang through the media, right til] fhe
month of January? At least, to my
knowledge, I find that there was no such
attempt, On the contrary, the impression
that hag gained ground iy that no doubt
Members of Parliament were tuken into
consideration. Members of Parliament
‘were taken into confidence. Some Mem-
bers of Parliament used to sponsor or send
recommendations. I am not against Mem-
bers making recommendations; We as
Memberg of Parliament do seng recom-
mendations on many matters. But, here,
collectively, hundereds and thousands of
applications were sent by certain Members
only and all of them belong to the ruling
party. My point is that there was a close
liaison between the bank and those Mem-
bers of Parliamemt of the ruling party.
These applications were not submitted to
the bank, as the report goes. In normal
procedure that we take aways in recom-
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mending a case is firstly the
application iy sent to the proper authority,
and the copy Is Elven to us so that we
may send the copy of recommendation
with the remark that this may b. looked
into. Here, jt seems that all Members of
Parliament or public men who were in
the Opposition wete not taken into con-
fidence, The entire programme was pro-
cessed in the offices of certain party Mem-
bers. 1 do hot want to name because
they aré"hon  Menmtbers of the other House,
(Interruptions) ‘T d6 aot Know™ becaiuse
the Member-from Delhi is here. [ can
understand if all th, Mefiibers of Parlia-
ment of Delhi had been taken into con-
fidence by the Finance Ministry or the
banks By saying that we—fhave decided to
‘distribute the mass loans and fo create an
awareness in the minds of the public and
see that the these mass |oang really go to
these people of you assist us. 1 could
have understood thep that thig i the
correct way. But it appears from the
newspaper Teports and other reports that
only the ruling party Members were taken
into confidence. If that is so, then your
tears have become partisan., While trying,
to help the people through apparently a
good programme for which every one has
support, you are trying to draw political
leverage in a manner which under no
circumstances can be supported  Now,
there has been a complaint also that the
bank rules were bank backwards to
accommodate these Members of ruling
party. Now, may I in this context, read
some relevant passages from a report
which-has appeared in the Statesman of
January 15, Sunday? For example, it is
said that three Congress (I) M.Ps.— T am,
not naming them purposefully—stocked
the loan application forms, It is first said
that the drawning of the New Year biou-
ght news in theeshape of huge newspaper
advertisements on behalf of commercial
banks in Delhi that 40,000 residents of the
capita] were to be given loans at a func-
tion at the Ramlila grounds. 1 could have
understood if the newspaper advertisements
could have been made prior and they would
have said that loans will be granted to
deserving pérsons ~ang deserving persons.
may make applications so that the bainks
would have sufficient time to judge as to
whom the loans should go because you
cannot satisfy everybody, The report:
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further goes to s.y that the operation
seemed to assume Orwellian proportions
when it turned ou that only key Congress
(I) men were aware of this scheme and
that bank official- had been keeping in
touch with them to do their bidding all
through the periol. It is further said that
three Congress (I' M.Ps. stocked the loan
application forms supplied these to thosc
whom they wante | to oblige, affixed their
rubber-stamps as if to indicate that the
formg were genuire and sealed the issue by
attesting the phot« graphs of the applicants,

Now, about the - »perationg also some very
revealing observalions have been made.
It appears that ir. the function the public
sector bankg used to spend huge amounts
of money—I do not know under what
heads. Buses were hired at bank ex-
penses and in many cases in which in-
sight hag specifi  details entertainmcnt
allowance of be:ween Rs. 5 to Rs. 20
was paid to every person who attended
these functions. I can  understand if
these functions we meant for the poor,
fet the poor ccme. We know that in
political rallies .ome parties pay people
some amount o money to inflate their
numbers, to mak- it z ‘grand show,K Here
is a specific asse'tion made by the news-
papers the contr ufiction of which I have
not geen up till mow. It is sald here that
each bank had to pay the Punjab National
a fixed sum for stal] rental and publicity.
While, according to some officials, each
bank was charged Rs. 35,000 per stall,
the chief coorditator of the show, Mr.
B. K. Tandon, ©placed the amount
between Rs, 20,00 and Rs, 25,000 each.
1 wish this money had gone to the poor
in furtherance of the project. (Time
bell rings). Sir. T have not even started.

MR. DEPUTY, CHAIRMAN: No.
You have alre:dy taken eight minutes.

SHRI DINESH GOSWAMI: Sir,
please give me five more minutes.

MR, DEPUTY CHAIRMAN: No,
please conclude now,

SHRI DINESH GOSWAMI: Sir, I do
not want to stang in the way of the bell
and the House But there have been a
lot of allegatiors made. For example, in
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a number of cases thé ruley Were bent
backwards, In the case o.f Delhi Rs. 1
crore was earmarked for the whole year
and in  one function alone, more than
Rs. 1.33 crores wefe chsbursed Now,
i it the casg with othgr areas aiso?
There are much more needy areas . ‘The
most serious allegatmn 1s that m many
cases loans have been given to per%ons
in whose apphcatnons the addresses are
not there, Now, if the dnesse,, of
applicants are not_there, ‘how is the bank
going to recover those syms, Therq are
the specific caseg of January 10 ‘when
several questionable entries can be seen.
There is the case of Mr. Ghafoor Ahmed,
loan application No. 8984 who is shown
to have borrowed Rs, 1000, without his
address being on record. There are other

- names similarly listed. Al} without their

addresses on record. All of them have
been given loans without their addresses
being on ‘record, There is the Iloan
application No, 82 of 1984 for Rs, 2,000
and no address, aid 0 on and so forth.
Therefore, what 1 have to say is that
after all every one in this House and
outside will qupport the Government in
these ventures but if these venlureg are
sought to be used in j particular partisan
maaner then the venturey lose the objec-
tive for which these programmes have
been inmitlated and, therefore, I would
like to know, as you have rung the bell,
answers to some of my questions.
[Therefore, I would like to pose certain
questions before the hon Minister, What
is the procedure you are adopting, except
this type of public meetings, to educate
the people about these loans? . Whether
the bank processes these loan applications
after recejving them, or you have adopted
a new procedure that these applications
are to be submitted to the Members of
legislatures of the ruling party who wili
send them ¢o the banks—a  procedure
Wwhich at leas; I don’t think any fimancial
institution will like to accept; whether A
i; also a fact that jn 4 number of cased
at this hurriedly addressed function, .the
addresses of persong whom you have
granted loans, were not there; whether it
iy a fact that in Delhi you have disbursed -
loans—whether rightfully or not, I don’t
know:—of more than the amount
earmarked in that account for the whole
year, And what gteps have you takem to

.
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see that instead of holding functiong in
such important areas and tryidg to get
publicity, the message really goes to the
most backward of the backward areas,
and to see that the complaint, or the
feeling that has come in the minds of he
people that teary are also becoming par-
tisan, and you are using thess measures
in a partisan way, are removed, and that
the benfit goes to the needy persons, and
not to those only who are in the pro-
ximity of power.

o} TR TG ATAL (I 2w ) ¢
Ay, 4% F 79 ¥ 9g7 & Y57 @S
fod &1 ot faoelt & 97 fomr v
IgT faoia faga fear? v g 4%
¥ wEad v Frde Qifer FTF a7
fomr war * g 3g fafwedr »
feaquiy O wgar 99 IF 7 fear
a1 ? AT 9% AN T BT WGEAFAT
Frr o, fragr fAama ar? e
oaEERaT N I AT HT O A
FF w ag AR, fowg 4% @
T, frdt 3% & eradaes v Wik
wrgAq fufagex g fafreex 1% @2
ot oord St §F FT A9 T Fiw T
oF afam ¥ grer o 5 993 @eem
g 4% ¥ adifeas @ W@ 3g 0
fed a7, g@er & qANg AGH F

ggx ag f5 a9rg duad %
aa qer 4r) TR g3 dA ¥
dar foar, dar faar . |gF FamTog
fy frg &7 ¥ frqm-feaar dar dore

e &% ®) fagr? 9T AHA §F

¥ A fawr dar 39 AT 9L, TWF
grAAESwT 9T @9 o7 ?

ArqY, #ar A3 4 A§ & &r

AT qgAnfy st MEarAr T ¥ w77 5
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TgT ¥ W9 qI Q¥ T A HAE
(7rd) & & q T F WA AT @
FaRE? ¥ o mgar g fF
IR GIEAT Al qGET ¥ OF AT
A & foed ag Fgr war § fF foraa
T & A fF 9T 97 o= ¥ A
g s & {70 oF FAE qars oA
TfET sF daa wx Fored gro do
I YHoTToTo wrfger gF 1 faeel
T ARy 5T 9 garg & AW w1
QIESERRTT AT, I § WA
IEATE? AZ 99 A T )

F41 g8 9 A § & 97 A
ifear #ifa Te, fasll &7 a9 ¥
uw Afew g & fagr FT &7 <@
&, 50—60 NI FY fores T @Y 2,
T Wifeq # fog @ § fo @ sl
T BIEA N @fw S fF g gw
FARI & FAg (W) F A<
& TF O W owrm . ogd g
§ agi WA W I & 1 fafad
g9 ¥ afew wrogar g1 W
T AT FET A FmT FId F
AR T T 1 3T IF T HE

T g 97 i g 5 €2 9 .
ATH IRR, 47 A% e WR I
o 4% 3 O W feg § o f
W™ Y ¥ 7l vy 7 owuw
afae & T dn oA fad g
gOF M 25-25 AR TGH AW
faarg 1 3% g% Wit § foma wiA--
T A AT G FEE UF I
§ A7 XA g

M ag 7 A g v e %
A% G6R, faor e fered dw
id AT WAT, FFF Ao d- 21,
Tga & fafesw, fawqar, feerd
$, feedft, w981 o faar @, o= f
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IR qEt & fafeewr &, wow
T g T § fife sygr R
HAr F |
oft Jeawt® . SIfSA 1 FIR
SHRI LAL }. ADVANI (Madhya
Pradesh): The vhole thiug is gcandalous,
oft strdftw warg wrge: § oA
T Rgr g R Ay faest &Y dvaw
o qrfFgage sy SEa™ T
sray {1 s 1T fagrd aroriE §,
N FAA TAE 1, U TAN FTITH
Afew I T O FT T AR T
qgl i ?

g q9 A5 & 5 agw ¥ 4%
gfRad ¥ 3T qT AR T fFa 4
5 gmd fefmraia § sk dF5 7w
FeRT & A fRgd § ¥F ¥ o f@

@A AT TFCY TF GA T FAT AT

frgwag wgi @)X 9Fq§) IEF A
Facana fad Wi AR gFEFu %%
IAHY g PFar AT FGET TN
MW M § 1 TE AT HIEAd
fafeey ¥ 72 =k S9¥ T @
fw:

“] have carefully gone through the

contents of Jeadquarters Circular
No.....
qg Yoq A g% % § AR
= o o R
Y have further wel] understood that
even if a margir, third party guarantce
or collateral security is offered by the
above category of borrowers to

whom I will be making the advance
in future, T wil} not take it”

W ITH MY A §, A
qaY, 7g IHE A7 d7 I ALFAT §
Y 7 7€ T3 Ag T PR TIH I qa4w
ar far fotg il § sreedr § &Y & gerar
) qr F A7 ARt | AR

'

“
]
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et ¥ | § H wgw ¥ QoW
areat  Frowar o wdr 4 7

AT, T qg A% A § foowa
aat g foar w1 R 7y AR
foart rar- & A Al aew fpar A &
w11 festd a7 F w2 ¥, fat wlgmd
F T 7w fear ol s fared
w1 & ? oF g foord dp 3 Sy
ot 7§ oY 3 feord 99 7 o7 @y A
Houqr FT O fear & 7 7 gud
At ¥ W wdRe ¥ 9w § o

CHl o wemARTM I (A
RW) AL, W JwATIT 7 &
7 it 9% fogm § e fraw
Aifeaw o & A1 Y A1 Srer-ArEr
YT T TG § 76 JHIR A
& fog, ot F9T 37 F foq qreed
TATE & ATfE F FEBT & FAT FHe AIAT
FE FAT FF WL T8 G OA & L
¥ a7 g | F 9 98T & a4 qmAA
argt g B o 9% F0 ag wwax
fta wrag & fag AqTAEET I8 QR
T F1 A7 F7Q § IAF F47 I A
¥ qras grar & 7 fra A W Ad]
F fog a1t 37 #F a1 Gt § #AT @]
A R? g H wgErd A
g ara =S & Ty fird §5 7 ag Fam
it & fF 5 g & o o e fear
stra, 3% forg fra ol =y qreas
|y F et Af g o+ Ffew o
T M A Bies W & A8 A
ag frarl oite A7 O12-8E I FEA
e aag< & ar wifedy § s §
TG sdeedt 7@ § o ag 15 T

g w0 faRE wiw wr§ gwdt -

A 2 33T 3z AT AE ¥ awar g
ag featd 45 & a1 rgHAA &, ITF
IFAT 1 W &, TN A Ay
&l 78 & W oar fear s e ¥
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gEe § Arar qrgan § o ged an
W §@IC T 447 FI7 asrq g aTqu' LGl
T AF srr g% 0

9Q arw ag & fF o Faf &%
%9 & 3q 9 o7 a7 ¥ forq faamt
S8 F @ g 2 oA AW
AT g F arg W R #E AR
T FT TFFEC FAWT AT 2 HI

fo srse gwat qm § faear g,

AT FAR, @ AR, IJAFT AT
HA-A # #Y @w g Irm &, i
F ygfadai # ¥ X @F @ sl
g AT TR @I F owar §4r &)
1o U S (R B G R (T
fo & oFg T oww T F
R § #E aqdist @ & aife
T oant w B g4 fwar S
# Sar g foow@ wgigd g A
N gEE ad

st wset Agw  few (wes
qew) :  IGSAI  HEled,  fewar
AeaTdy I St S| HigR S

T oaig w £ F oITw S I

SigHT =T § 9w Al ¥
# gafes § § sav SgmT W&
BT g1 & % i A A av
w w5 wwr g1 ¥ fadl ¥ wmr
FEA KOG Y, FY AZ W AN
& wdr & faswd fraven avdi g )
HYEr urtx ge fiedw @ wa W,

STy wfrn ar e e i o[@rE .
ATE, sgr iz 4§, Wedl § @y

& WalFfd sk Trdror G sy
T & ar Fur g ¥ fawar
¥ oug ar wf wid i 7 Uy T
CIECTE U T T - A ARy
QoM & mve ag oY w0 ¥ G

<
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BIR-M1E  wIER § add Q@ 8
IHF G A FAT AT T
F}oYF g & g fadr Ad
gar =ifgd 1 F90 ¥g A8 BN,
wwor wff grar fF 3w g
FAF & o Uy wAl TR ?
g AU TR N F '

RAY QN TEY W oAFA AN
Fid ey JAowTe §, faar wed W
& SIE WO FiC I3 AEH 8§,
wWe g Fgay fgg Ffew F
qoi wdq # @ ¥ Fee AH B
g afer g owrer 7@ § 1 qHe
za® f@ st IAA Ao TS
TF FAr< F OAH FET § IR
it A F B AT AT A AL
3 R, sy aAwrfrd w0 ww owRan
g Safr qEefd % =5t A,

CHE QT W T A FT FA

AT A FIAr ARAF F AT WA
AR HaG BT F ML Sy FaF gF F
WA aT g § F i fad g2 S

s ww & wqur g & wamr Iw-

W fog sy =ifgd 4, we G
FE N oA I9F i1 IYF AW
F U Hi< AT T YA F
UGN St Fa Fyolt & ¥ & @ miT
witegt & fgge & X F AT H
4 AN F, g aAr gowe ¥ 9y &
STowig e wa® ¥ wWIw ¥ %)
ar & ag Stigr g § B oowoar
iy g qw % ol do al
A8 FEgar sre G4 F @ W
fost 9 & qgr & wuw . dW WA
S FETC AT e FA Ag fad
LRI E R (I D= | R 12 o
wREl s @Y 3w & yaTar #I
SCICEC I (ECI Coe
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SHRI MURLIDHAR CHANDRA-
KANT BHANDZ2RE" (Maharashtra):

Mr, Deputy Chairmin, I can appreciate
the agitation of the non. Members of the
opposttiog on this int Whenever the
Government takes :ay dynamic, positive
steps for the implementation of the
various welfare measures foi  those
belonging to the w:aker sections of *'he
society, the ethos f those measures i
really not appreciat'd by the opposition.
In fact, it is a matt r of great regret that
all along they have not been appreciating
the very usefu]l worl which has been done
by fixing the priorit es under the 20-point
programme. Part cularly, about the
lending policy T ri . here with a bit of
done a Tot of
litigation, 1 remember, prior to 1969 when
it was impossible for a common man
to get any loan fram the bank, He had
to provide three g reties which he could
mot; iprovide and he had to be very!
friendly with a dir ctor or somebody else
connected with the bank-—which ‘he could
not be placed a he was, With the
changed lending policy you can see on
the streets, on the roads of Delhi, ¢even
owner putting with
great pride ‘Bitoo di gaddi’, that means,
even a small mar can own it. T think
this iy 5 great tritute to the Government.
Mass loan disbursement programme is in
tune and, jn fact, the origin of this nro-
gramme is as ol ag 1972. One thing
which happers i, whatever benefit the
Government announces it hag nét reached
the people for whom it is meant. TFor
the first time every body has beep asked
to identify thos: consumers who can
avail of this ma.s loan scheme because
only Rs, 3000 is glven and I think jt is
a hundred people- —at least that is the case
in Bombay—per “ranch and every branch
has at Jeast 15°:0 20 thousand account
holders. So if the Opposition teels that
by giving it to humlred people out of
15,000, we are roing to get some votes
they are utterly mistaken, I dgo not think
that a very negatiVe propaganda of this
nature against a very dynamic and effec-
tive step i warranted jn this case,

In this particular thing, I must con-
gratulate particu{afly the hon Minister,
Mr. Poojary, for the very dynamic steps
he hag takén.
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The Members of Opposition huve

referred to certain newspaper articleg to

suit their convenience. But have they
seen what has appeared in the Kerala

press where simitar disburkements ware
made gnd Malayalam Manoramg has

Praiseq it? Therefore don’t merely Juot:

the wewspapers which suit your purpose.

I think time has come to realise, what i
lacking in our country is the conscious-

ness of the people to get their rights, to

get the benefits which are earmarked for
them, That is the purpose of this mass
distribution of loans—of making the

people conscious, people get to know that

thesg are the benefits earmarked for them.
But the defect has been that land reforms,
for example, have been there but the poor
tillers have not been conscious of thair

tighty under these land reforms, In view

of this, may T ask the hon., Minister ac

to whether he iy taking further steps .o

bridge the gap of about 6 per cent as

Per guidelines? And apart from that, “as

he also a plan of having more and more

mass dijstributions so that adequate pio-

Paganda 1s made and people are made

conscious and they get the benefits that
are earmarked for them?

SHRT ARABINDA GHOSH
Bengal):  Sir, while initiating  the
Calling Attention Motion, Shri Dinesh

Goswamu has pressed some arguments. I
endorse those arguments,

(We !

Further, I want to draw your attention
48 to what are the guidelineg of this mass
loaning scheme. Who will be selected as
beneficiaries of thig scheme? In the
Minister’s statement there are no such
facts or any gudelines presented to us by
him, This is the main defect of this
scheme and this gives rise to a sort of
apbrehension that some sort of politicai
motivation is behind this. Only some
selected people can get the loan. The
ruling party has talked of democratisa-
tion gnd taking all shades of opinion from
all corners of the country. Actually this
loaning scheme is a misnomer in my
opinion. There was a function recently
—on the. 4th of January perhaps—in-
Red Fort in  connection with the mass
loan scheme and there was a lot of pro-
Paganda by a particular party. I do not
object that every Member of Parliament
or MLA has got the right to recommend
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this loan for weaker sectioms. But in the
name of weaker sections, some sort of
motivation is very clear to our mind, We
in West Bengal—i.e., the Left Front Gov
ernment—introduced unemployment
allowance. Then, from the, Treasury
Bencheg somebody scolded and criticised
it like amything, saying that a dole was
being given to people who were not
working 1o specially CPM workers. I
think this is really a dole—a political
dole—to 5 particular weaker section to
manoeuvre them in the coming elections.
It jg clear from the statement and also
from the newspapers which  published
this sort of things. I do mot know why—
when the figure of registered unempioyed
youth in the Employment Exchanges is
surpassing three croreg and when there is
so much underemployment in the rural
sector, including unemployment, of
people whose names are not being regis-
tered in the Employment Exchanges and
whose figure is three to four crores, par-
ticularly when the unemploymeny pro-
blem ig so acute—there i no guideline
- t0 select benficiarie; from this sector on
this score, My suggestion is that if this
money can be diverted to the States which,
are in need of money for rural develop-
ment, they can properly utilise thiy money
for the betterment of the rural sector
Otherwise thj; will create political con-
fusion among the people and it will
strengthen the hands of the ruling party
in the coming election year. The General
Budget and the Raijlway Budget—every-
thing—is like that. Such is their inten-
tion and this sort of loan will further
aggravate the situation because it 1s not
mean for the weaker sector but for the
sector which is politically motivated to
have these loans in the name of benefit-
ing the weaker sectors.

=t wavae fog (Iav w3w) .
Jpearefe o, fRw e o)
TS o oAw R o
7 gwAa R oawer @ TNEs
war 3 9t F ooy g o ar &
DA WA T o™ ar mrfer
<t 2 &7 F Oqifaons £ #§ "eaph
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T T e ol N FfE o

I W WA FAT FE @R

A ¥ Far @ wgdr 7

@ qar s & fr R W
g WA G war g fw e w1
&l §, TIT WG AT G
grefr ® A Ay W AT qe-
FX . . . (ewEyrr)

wwd@t war  wepar (femraw
N2q) ;. FAAT W @At wT AL
.. (mEEm) W7 a9 W& ar
T ... (swEENR) T EROD arforat
& g fr g . .. (ewwawm) Ted
WX gAT g, gret fea o qva
T .. (zEam)

ft e fog
¥4 . . . (qea)

ag  FaRaq

T Wi wgrdR (W7 NR_A)
WY d@ STt s 11 fgaraa
WE F ¥k (eqau)

stwet Sar Waa'rar qTT HTF
awit & ofr wead &

P

qF ATEET ITFT . . L (372917)
| dw fafreee & qfed wed o
T8 T ¥ writere ar:

gro wrf wgrEie: Hiw fafaer

# o frdar w? ... (sgzamw)
Wt gmewmfa  wa gifed sq
a0 FTy

Mo Wrf AGEERR : WO FIAH,
T AL ... (vEreT)

st gt - oww gied
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St v g : & 9B ow
g afr gt mat ¥ @ £

W oA F qardt gy
g fr & g f @y g T
L qg &dr g 1. (smaenw)

AV IqT AT S e
RLCSU 4 : -

ot wREe fyz: & 9 =
Far § W I oAy wwr g #
AT @ g R owd woere @ #fy-
q war AT WM @ IL WA A
anr ¥

@ iR firg, afw =14, 7 2@
gEwfE dR T oftere frar & fF
AW wEAr & A0 (waq & f@Ar
O T, AT FT HTHAT Fi&T

ag & @ g W & IO
AT ST HT wiw war & ey

(smagtR) AT AT FTHFIT T
qET TFC FAT g, . . (HEae)
ag AT AT T T WY, AWC
ufga T W & A T S6IAr g
T a9 § qE0, IAIr g SHET
frATw gerr | wg FEA ayelr A &
§ Fa@ A IS qEAr FRAr
g fo ara fom g ff ox a5 w2 el
¥ ue @ FiT 73 F, qur ag afl
g fuoag gt & @@ A gEdF A
g FHT N, IAEF AT AT
Fdt w1 41 ? W uF q¥ HrIAT
¥ grxr deamn war e F @
crrfasr & @waqa 4, 9 WIW & gEAN
¥ FI99 &\ SAR WAAT § AR
aa FeAT qE
Y : .
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st wdwaT fog : 800 & I
HL gTer & UST qUTANE yw F
fear &2+ & wsx gwr 1 I
AT E )

oft geawwfy: a3z afi ¥ 957
HIM FI F TX WeT HT AW AA
FRT, | Do not write this word.

= wiwvax fog : s @
Frediggd®t wg g, SREl 3T
FLAL F AAW T@AT § | A A
F 554 ma ¥ wmr faw Wl
aaga 5w @ o4 afcfeafx 2
At FT " wEr Awqd O oww &
93-9eH T TAE H, qHI5 W%
AT F——AR W § foaq dw7z-
q3er §  SAd4 (ee 931 ¥ 2|
 AEFT—-fRFar ®mow ®Ey S0 @r
g faaar dar a9 (a1 @0 w@r 2
(smxgr) & = fFdr F1oagl 7
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W g 1 (zmaEe)
sifadt IuT wWegAr. ... gona &

gar, gl § ga1. . (swEee)

ot <iwwar feg 0 oaur wgEd
TEoE . . . (saaEe)
SHRIMATI MONIKA DAS  (Karna-

taka); Sir, you should not allow this.
(Interruptions)

SHRIMATI USHA MALHOTRA:
You cannot be ommipresent.

SHRI A. G. KULKARNI : What my
hon, friend is mentioning is that throughk
the hand of some Member of Parlia-
ment, bank loans were given. What is
the fault and offence in taking his name?
That is, Mr. Rajiv Gandhi himself. Why
should we mnot take his name? Why
should Shrimati Usha Malhotra object to
it?

MR. DEPUTY CHAIRMAN: Do not
take his name. That is the conveation

*Not recorded.
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- SHRI A. G. KULKARNI (Maharash-
tra): Sir, this is not a party work. He
has all along been arguing in Jecfenc: of
the mass loan scheme. (Interrupnons)
Some Jagdish Tytler or this map or that
man's name comes in, What can you do
about it?

MR. DEPUTY CHAIRMAN: What
can be dome, you do mot ask me.

SHRI A. G. KULKARNI: Why not
ask you?

MR. DEPUTY CHAIRMAN: Your
purpose is to oppose it. (Interruptions)

SHRI A. G. KULKARNI: Sir, I am
requesting you.. (Interruptions)

MR. DEPUTY CHAIRMAN: The
Cabinet is there. They are doing the
administrative job, (Interruptions) Mr.
Kulkami, please take your seat. I will

not allow. Your party Member has spo-

ken, Another Member is there in the
question. You cannot be the third man.

SHRI A. G. KULKARNTI:
supporting him....

MR. DEPUTY CHAIRMAN:
cannot do it.

SHRI A, G. KULKARNI:
oecause it is very necessary. These peo-
ple are so much emotionally worked up
in t.w name of their party Members.

MR. DEPUTY CHAIRMAN: Do
not record anything. (Interruptions)
Kindly take your seat.

SHRI A. G. KULKARNI:*

I am only

You

SHRIMATI MONIKA DAS: When
the person is not here, how can he take
his name? How cam Mr. Kulkarni take
his name?

st Trdrae g o WY AT wE
~wfro

st Iegwmfy : ST T g
T FT AT FT qIT FT L HFAT
e g Strar ¥ % At A oww
7@ o @ ¥ ogam gfen

*Not recorded.
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Mt wwvaT fag: S & F 37
Frdt F eigar § A wg g qwan
FI ¥ArT g, ¥47 9g g & 3, fw
qat o, & & wermrd F A0
¥ MT T gEwEm & fady § Faw
T F dugweE W owam ®
foraga fog & zeais &Y faar &7

(smaw)

- SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Again, Sir, he is taking names
of persons who are not in the House.
(Interruptions) You connot take the
name of amybody who is not a Member ’
of this House.

oft et warz wqr o WK
OIS AT § a1 AW ¥ F Afe
TF {2 AMF GF€ a| § a1 3Ian
frdr wr AT A% F w1 & ag #%
¥ a1 A ofa @ & A o gH
IAFET A TG a1 Trfge g wfgad A
g wax qfq F1 AA T A4 | I
UF 2T ATF G4 IF ¢ SaN Fr
g Am A F1 ... (swAEwA)

Nt a7 faawtd (s 2w) ¢
ofy gem fagrdr a=oady & qdaEl W
a3 F faq S dfer g oy

At gqd fgegr 9ff Frar g ¥4t ?
(swenw)
st S a7 Ay weT

fad a1 A gEEr ™o
ag AT faege waq &1 Frewr
F qrg FF AT w4AT WX HF IF
F1 AT TUT ¢

SHRI BUDDHA PRIYA MAURYA:
He was invited but he mever attended.
You are least interested in the welfare

of the people, He was invited but he
never attended, I say definitely.

MR. DEPUTY CHAIRMAN: I re-
quest Members to resume their seats.
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st waAram e 3 . &
ff feedlt ¥ @ srar g ) g7 et
§F 4 gamn (wam) 4

2
3

Ty

st IF firm ;T truuirm

& J@m< &1 WF qar ¥ ogIesi w
TARS TAT G7 | FITT AT AT AL
) wfFa I Aifew g3z 78 Fr)
SHRI GHANSHYAMBHAI  OZA

(Gujarat): Whether Mr. Vajpayee was

iavited or not, the Minister can say. How
can Mr. Maury: say about it?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Two hon. lady
Members have objected to a pname being
mentioned in this House. They are within
their right when they take objection. But
the manner in which thg hen. Member,
Mr. Mathur has ridiculed thenw. ...

N AT fag o oA oW R
W Fa T FT AFA ) wEr N
Uz

-SHRT MUFRLIDHAR CHANDRA-
KANT BHANDARE: The manner in
which the bachelor Member hon. Mr.
Yagdish Prasad Mathur,. ... ’

SHRIMATI USHA MALHOTRA: How
do vou know, be is a bachelor?

MR. DEPUT* CHAIRMAN: 1t is pnone
of the business of the House to know
whether he is a bachelor or not.

SHRI MUNLIDHAR CHANDRA-
KANT BHANDARE: I can assure you
that the hon. Member does not claim to
be husband of any’ lady.

The woy which he hag made a reference
is nbjectionable, and that should be ex-
punged from the record.

off W wEre wWige. AW
g fo A s ofg @i & & A
H 37 %1 A9 7 )
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T ARew  WTEAIRAY : AEr 9%
IS AMAT T4 G497 A T
AT AAF AT 1 AT AA F fAy
9g @gA g 2 1 @ daI ;Ww
RF F OB T £4F F AT e
§ 1 F o0 g0 g AoF.Wo
w1, (< FE IL ZIL X A3
f& FoToNo & H477 ABTG 7
®HAAL TG AR AT TG FE A 3,
Afwd g8 wIaq JE AN TAN )
BFDAl AT TG dl IIH FIE WO
450 & 1 ST ugr we 93 ii I
wgr, A AT WIS 7 BN Z R
s urdt F w4l dFEQ R
rr'rafrfroﬂ:r feesg fogAm agt‘ra'tmtﬁ
TF 2 o ug Aol nal Q, 4g RIT
agt @war war & 1 gw fafrezz §
wf@ 98 @ & fr wSa Al
o feeqd foar ur wdr ? Afer-
gt 98 T AT 40 FF 4347
FoqAtar s fHe Wi qg wE
PIT | TAldT TR S4sZia<or fEqr
& o 9o i TqErar qar

st 3g u Wd Fiqdanls s,
wrAdid srgArent @ X T wer g fw
wzde wiw wIz O owrg snfa
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[+ g tva 9F]
78 g wifgg 1 faagEs &
qaear g fw, dfer w8 N owide
i AT S dwar 3w § fEd
ft atwiia g ¥ faars | agi
qT HAT FAEAT 74T,  AfFA I9F
oIEFO St T qF Al T A TR
afer s St 7 F & fF wHe
6 GFE FA § B Qa7 g1
#F» T wie wae Ty £ 7 s
IR FHEAT qwg wea fagd
IS 1 Gt Frqar ¥ F g 20
T FEE & g qEeT 6T 1ag

THT GBI | (sa=ama)
ft  Irawmty ag S|
feard a< far (saqua)

£ a7 fim @ wEw fegrd
YR A LA 4T, afFT e
W gqd wiRe o U | g WA
WTE B F | T®a;A)

go Wi wWFgWlK : Wed Sy
TOET F 96T qET § S feaTed 7§
g g wWiag Agf & v W g ?
..o (343a7)

SHRI LAL K. ADVANI ; This should
be expunged on the same grounds. You
cannot make an allegation against a
Member of the other House, It is base-
less. (Interruptions)

MR. DEPUTY CHAIRMAN: Rule
238A is quite clear, It says:

“No allegation of a defamatory or
incriminatory nature shall be made by
a Member against any other member
or a member of the House....”

SHRI A. G. KULKARNI: Please tell
me when I have made that I only men-
tioned the name of Mr. Rajiv Gaadhi
who was the President. Is it an allega-
tion? Why Mrs. Usha Malhotra should
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be so much provoked, I do not under-
stand.

MR. DEPUTY CHAIRMAN: Now
the matter is over, (Interruptions)

SHRI A. G. KULKARNI: She is
easily provoked unnecessarily. Don’t get
provoked.

SHRI DINESH GOSWAMI: Sir, I
think we aie going away from the Call-
ing Attention. I have raised certain ques-
tions and I would be happy if the Min-
ister would reply to them. (Interuptions)

MR. DEPUTY CHAIRMAN: While
putting the questions, the Members
should restrain themselves, If you are
going to make a political type of ques-
tion or speech, naturally there is soO
much “hulla gulla”, If you put a ques-
tion on facts, nobody can object. That is
the difficulty.

SHRI A, G. KULKARNI: Is it a fault
to mention who was the President of
the meeting?

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni, we can follow what you have
said.

SHRI A. G. KULKARNI: What is
wrong if I say that Mr, Rajiv Gandhi
presided? And she is provoked umneces-
sarily. (Interruptions)

siwlr  HEr /AT o A,
wamddgE g v wm @@
Fgr g g 1 fAees el q
g & e Ofem @€ #7
d A g Ay & s ot
T At 7 Far, ® W A@ AR §
qg Wi W waee F foar @
¥ omF g @y 1 dFT TR AT
AT s FORAT A | O
wEmAl . § qF ot A S
AR T Sff gATAT AT § AT ITHR
TE gl 7T A OART BT AL
g ar & oga faaar & ged 18
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=Y W TN WA ¢ TITR
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st g Teg awatr  (gfarom) :
T TRl RLANST | (IR
sit, Sememia
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st TR fog : qHS @R
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ot €z fred wiv . foEw
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Y Tawe fwg @ H O
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(Interruption by Shrimati Monika Das)

st SgEwmia ¢ TR LT AW
Fq1 Td o= free wWmae feg &
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I gr q A wId [T ST |
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— 1

]
¥qr & 1 T ooy ooh ad <R

o TATEE T L OE 1 SRR I
IR gRA TET 1 (=3adne)
(Interruption by Shrimati Monika Das)
Mrs. Monika Das, I am sorry to say. you
8o on disturbing. Why don’t you please
listen to him for a minute?
A Fw FEw FrEEGr ¢ T
R N TRl e A T

g ATy o ®& fra & s
=gt 1 (ew=amT)

R T faz.: §

T H weERE =il
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st TRwar fag o S W ET TR
fror TwTR ¥ mEer W Iuesy
TG | LT TART AVEG A freelt
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HIL G AT AT 91 ) dfeq sargRat
qgE AT AT n-faaifaar &0 g ar
T WA TRT i T g e,
T JEAE & AW F ) sk iy
N JLEAAT T ¥ (g
{eaquma) . ..

i Qag i ¢ wT 4TIRT AT @W
UK R eI o C o I
Az 43 &1, a2 fras @ oA,
&1 fraz &1 @qy g &1 Tar
(Tmaw) ... WM g5 STEU 1 WS-
SRk =T § 9% T Aa9 G FE
oL (vmmeams) L

SHRI SURESH KALMADI (Maha-
rashtra); Mr. Deputy Chairman, Sir, on
15th August, Mrs. Indira Gandhi.....
{Interruptions)

sfiret Mfasram ¢ o9 WA
=t & fqu P wgEmR I ®E L
C{smEE) L

SHRI SURESH KALMADI: Sir, the
Opposition cannut be accused of being
unchivalrous because you have allowed
the lady Members

tions)

to speak. (Interrup-
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TG B TFET F |

siadt afaer aw @ ogard welt
& fawr 9 wmm fafeem 393 0
(sazem)

St guitw /7T Age  mT ATAY
EIEE |

SHRI SURESH KALMADI:
been chivalrous.

I have
I did not start it off.

Sir, Mrs. Indira Gandhi announced a
very populous, election-oriented scheme
for a crash programme of unemploy-

ment on the 15th August at the Red
Fort. Actually, the whole scheme was
still-born because at that time, the Par-
liament was in session and it was not
in Parliament; it was announc-
ed there. So, the whole scheme has gone
wrong right from the way it was an-
nounced, Of course, it has given wide-
spread employment not to the poor, not
to the farmers or the educated unem-
ployed, but it has given employment to
a npew breed of political parasites and
touts whom we have seen during the last
four years and who. are acting as com-
mission agents. The whole scheme stinks
of corruption. Not only there is com-
mission for touts, there is commission
for the bank form which has to be got
from the District industries centres, there
is commission for forwarding it to the
bank, amd there is commission for final
granting of the loan. What is left for the
poor man? Anyway, the privileged have
got their loans, the workers have got it,
the relations and friends of the ruling
party have got it. The entire family—
Ram Lal, Mohan Lal, Kishore Ial and
Bhajan Lal—the whole family has been
given if they belonged to the ruling
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party. In fact, this is Congress (I) self-
employment scheme, No guarantor is re-
quired to sign this thing, but only the
right political comnections who could
phone up are required, and the loans are
given there. )

Sir, the Youth Congress (I) had orga-
nised a cadre-building camp at the Nchru
Stadium of the Asiad fame. My informa-
tion is that 'the workers were informed
of the scheme in advance and were told
to self-employ themselves. Field officers
oi the bhanks bave bezen told to coordi-
nate loan disbursement with the Youth
Congress (1) Committees and the 20-
point programme committees of the Comn-
gress (1)

Sir, I shall just read out the text of a
telegram sent by the Karnataka State
Unit of the Associate Banks’ Officcrs’
Association to the President. Of course,
just mow, Mr. Bhandare said that we
have a very dynamic Finance Minister
who is implementing the scheme very
well. T will just read out the telegrum
sent by them to the President.

MR. DEPUTY CHAIRMAN: You
give the gist only.

SHRI SURESH KALMADI : This is
a telegram; it cannot be so long. The
telegram says :

“This protest being lodged represent-
ing strong semtiments of all Bank Offi-
cers in Karnataka (Stop) Hon’ble Dy.
Minister, Finance, Janardhan Poojary
inciting people against bamks and bank
officers using intemperate language (1)
Bank officers are part of hierarchical
administrative  system of banks ;)
They are accountable to authorities
within bank (.) They can act omiy on
basis of written orders of appropriate
authorities (.) Janardhan Poojary
directly orders oflicers to grant higher
loans on pain of suspension. dismssal
flogging, humiliates officers im public
meeting (.} While organisationally
ATCOBOO fully supports objectives be-
hind mess loaning programmes, we

must pfotect interests of officers (.)
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Officers have to function within infra-
structural and  admimistrative con-
strainst—Acute  shortage of staff is
chronic (.) Loading unbearable bur-
den on officers without staff support
results in irregularities, possible losses
to banks for which officers have paid
by losing jobs and social security bene-
fits. . .Buank officers are not obliged
to participate in such public meeling
where Deputy Minister chooses to in-
sult them (.) Banking Regulation Act
required banking operations to take
place within banking hours and at pre-
mises licensed by Reserve  Bank.
Announcing Jloan amounts and bor-
rowers names in public offends Bunk,
ing Rules and oath of secrecy that
bank o"ﬂ_cc“s are bound by We ey
with regret good objectives are being
spilud by Minister by gaue

mate of fear, hostility and -

(Interraptions)  “Kind rote

.

These actions would be...™

Sir, this goes on. And. Sir, { would also
like to make my Ilast point before -1
put the questions. This is about the loan
mela which was scheduled to be held
at Bombay, in Bandra, in the Backbay
Reclamation grounds on 10th March
In this Backbay Reclamation we have
a lot of circuses, I would like to know
whether this mass loan circus i3 %o
going to be held there. I believe here
there are very big demonstrations by the
citizens and especially by the educated
unemployed in Bombay. I understand
that this mass Jloan scheme has been
cancclled. T would like to know whether
this cancellation 1s only for Bom-
bay or it is being cancelled throughout
the country. This clarification I would
like to have from the hon. Minigter. My
questions to you, Sir, are, is the Gov-
ernment prepared to display the list of
people who have taken loams on the
Notice Boards of different banks; will
the Government appoint a CBI inquiry
in respect of people who have received
the loans and see how these have been
utilised; does the loan mela not iafringe
the provisions of the Banking Companies
Regulation Act requiring banking opera-
tion to take place within the banking
hours and in the premises licensed by
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the Reserve Hank of India; has the
Government r ceived any memoranda
from the All India Confederation of
Bank Officers {)rganisation appealing to
the President Hf India to halt
constitutional a ts’ and whether there is
a climate of f-ar among bank officials?
Sir, these are ay questions. Of course
these Jloams which are being given to
two and a half lakh people have elec-
tion basis. Bu' five crore unemployed
are watching this very silently and when

the election comes they shall not be
silent spectatort but overthrow this cor-
rupt Government of Shrimati  Indira
Gandhi.

MR. DEPUTY CHAIRMAN: Yes,
Mr. Minister.

'SHRI GHULAM RASOOL MATTO:

(Jammu and Kashmir); Sir, I want to ask
only one question,

MR. DEPUTY CHAIRMAN. No, 1
will pot allow.

SHR! GHU!I AM RASOOL MATTO:
Kindly give m¢ only half g minute, Sir.

MR. DEPLTY CHAIRMAN: No.
Plecse take your seat. (Interruptions)
Mr, Matto, 1 know, please take your geat.
You know, I lave allowed Mr. Kalmadi
op a special request that he has to say
something.

SHRI GHULAM RASOOL MATTC:
Sir. T will take only half a minute.

MR. DEPUTY CHAIRMAN: You can-
not have the »enefit of the group and
party, both.wa's.

SHR1 GHUl 1LLAM RASOOL MATTO
Sir. only half i1 minute.

MR. DEPUTY CHAIRMAN. Mr,
Mattg will not go on record.  Yes, Mr.
Minister.

SHRI GHULAM RAOOL MATTO:*
st geaaufa @ 77 oF AT F
fe1 mafmt %57 20 ; 5% I,

((mauma) af TR W AT AWAT
2
e

——

“Not recorded,

‘extra- |
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SHRT JANARDHANA POOQJARY: Sir,
I am greatful...
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MR. DEPUTY CHAIRMAN: Please
reply to the relevant questions and  do
not go into the details.

SYiRT JANARDHANA  POOJARY:
to the hon. Members for giving .ue
the opportunity to explain the stand of the
Government and the question that is being
raised not only in this House but also
outside. Sir, we took up the charge.
Finance Minister and myself, in the month
of January  1982. After taking the
charge. ..

MR. DEPUTY CHAIRMAN. Do you'
sce any justification that the majority par-
ties get ope Member and small  groups
want three four or five Members. No. 1
will not allow. It is a matter of principle
in the House. I cannot run the Houss
like this.

ot sdter warT wAT HY Agd

qaia w7 g .. (s@awnA) §5 s

gf¥zda & agd & Ieeiva fa¥ z
FAT Ho dTo Mo T THFATT FTTT

(z@=uTw)

st Sumwwfa . wT fEadr &
FFA | AT FATE QT AN FET AEH 7
oqd AT A fEmn, wmuEr ww
graar, w2 &1 AT, . (wmaEaw)
UF-UF fAWZ 9T &HT 1 OAAT a5
F& SATa .. (WAW) vF H
qT @S &0 TH, TF 62 F qAd &
ST, TAAI FHT FHIV AT FG G |

Please reply to (ne relevant questions
and dg not gg into the details.

SHR1 JANARDHANA POOJARY: Sir.
]I am grateful to the hon. Members for
giving me an opportunity to explain the
stand of the Government and the ques-
tion that is being raised not only in this
House but also outside the House.

Sir, we took up the charge, our Financa
Minister and myself in the month of Jan-
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[Shri Janmardhana Poojary]

vary 1982. Afte, taking the charge what
wag the duty of the Minister and  the
Government? As a Minister, a Deputy
Minister, what is it that I should have
done? I went through the criticism  of
the opposition parties regarding the func-
tioning of the banking sector. I went
through the criticism of the hon, Mem-
bers from that side of the House as also
from the Treasury Benches. 1 studied it.
After studying jt what was the complaint?
It was sajd that so far as the banking
sector iy concerned, the quality of service
has gone down and the people are not
attending their duties on time and the
_programmes are 1ot being implemented

properly.

And the programme meant for the
weaker sections is not reaching the wea-
ker sections, there is element of corrup-
tion and also that the guidelines of the
Government of India, of the Reserve
Bank, are being flouted. Now, what is
the duty of the Government of India or
of the Minister? 1 brought it 1to the
notice of the Finance Minister. I  paid
surprise visits throughout the country; 1

paid in cognito visits throughout the coun-

try to see the functioning with my own
eyes. What T have seen has appeared in
the paperg also; I have got documentary
evidence; I recorded the statemcnts  of
the people who are at the helm of
affairs in the banking sector; 1 recorded
the statements of the people on  what
they have observed...

SHRI SURESH KALMADI. What is
the total of the bank loan? Come to
the point,

SHRI JANARDHANA POOJARY: [
am giving the background also. As Oppo-
sition membet or as Opposition party, ot
as a citizen of the country, what do you
want—this is what to know; whether you
want us to act or you want us to sleep
over it. There were people in the bank-
ing sector—There were some; I do not
generalise” all of them—who would come
to the office”at 11.30 and go away at
2.30 p.M. and coming only the next day,
and yet ask- for ‘overtime’ saying that they

[ RATYA SABHA ]

" to. Prime Minister had observed
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were working till 8 p.M. There were

people in the banking sector who, during
peak hours, put their legs oa the table,
smoking continuously for one hour or so.
1 have observed all these things in cogni-
that
bank premises should be kept clean and
records should be kept properly and efii-
ciency should be improved in the adminis-
fration. For your information, since
1972—1 will reply to each and every point
—and not 1982 inter-branch reconciliation
had been pending, [ verified the ledgers,
and after our hon. Member Shri Era
Sezhiyan submitted his report here, bring-
ing out aly these things T saw with my
own eyes how poorer sections Were treu—
ted in the banking sector. I went to Cut-
tack; I saw how the people are Dbeing
treated and how ineffictency prevailed.
What was the result? Checks and cross-
checks started. We have not stopped
overtime, In one year we stopped the
malpractices. Why are the bank people
not happy with me? Why are they against
me? I stopped their overtime. AS a
result, in one year, there was a saving of
Rs. 16,85,00,000. Do you think the
bank people will be happy with me? They
will never be happy with me, As Minis-
ter, I personally went at 9.30 in the morn-
ing and sat in the bank to see at what
time the employees come. T paid gurprise
visits 10 find what tima they leave, About
cleanliness, T personally cleaned the tables
in the bank to show 10 them how cleanli-

ness should be observed. That is how
efficiency can pé brought.

I have seen the performance of the
loans given under JRDP programme. Rs.
600 crores have been given to  people
from banking and cooperative sector
under this programme, 1 verified the
performance in 1980-81. Only Rs. 289

crores were given; it fell short of the
tatget, Take the performance in 1981-82.
Only Rs. 467 crores were given, and tar-
get was not reached. And you have seen
the performance now. We have to tone
up the administration. You people, Op-
position Members, are also  respoasible.
You are also criticising. The Press s
also criticising and our people are also
criticising.  'We have to see that some
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improvement i brought about. Most of
the opposition -eople, our party people

and the weakey sections as well as press
do not know what benefits are being given
You do

Even ihe people’s representatives

from the bank.gg sector, not
know.
do not know, The Press also not know.
Nobody is telli ig.

given.

No publicity is being

You say, the'e ig an element of corrup-
tion. You say. these programmes are not
being implemented. We have to see that
all this is being implemented. What have
we done? For the last two years, I have
been moving. We came to Delhi only at
the end of 19%3. Only on the 4th Jan-
vary, we distributed, Before that, T have
been moved, T moved in Rajasthan, 1T
moved in Biha , 1 moved ip Orissa, 1
moved in UP 1T moved ip Andhra Pra-
desh, I moved in Karnataka. For what
To ee that...

(Interruptions)

purpose?

SHRI TAGDISH PRASAD MATHUR:
Come to the noint. (Interruptlons)

SHRI JANARDHANA POOJARY: 1
am ccming tc the point. I am coming

to your relevait point. I will come fo

that. What h'd happened? Why these
melas are being held? T have moved. ...
SHRY SURESH KALMADI: Yes.

melas are being held. (Interruptions)

SHRI J. K. JAIN (Madhya Pradesh):
If you are not interested, then, you * from
the House. Tet him speak. (Interrup-

tionsy

SHRT SHRIDHAR WASUDEO DHABE
(Maharashtra). Mr, Jain, you are a res-
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ponsible Member. How can you say so?

(Interruptions)

MR. DEPUTY CHAIRMAN:
take your seats.

Please

(Interruptions)

SHRI SHRIDHAR WASUDEO DHA-
BE: Mr. Jain should

words, How can he ask anybody to * Is

withdraw  these

it the way? (Inrerrupticns)

SHRI J. K. JAIN. They are not inte-

rested in poor people. What he  has
done, he is narrating, Why are  they
disturbing him?

(Interruptions)

SHRI SHRIDHAR WASUDEO DHA-
BE: He should be
asked to withdraw these words. Or,

He cannot say.'*’,
you
should remove it from the records. Kindly
go through the records. He is asking an
*. He is not the Chair-
He is appropriating your powers.
A responsible Member like Mz,
should not speak like this,

hon. Member to
man.

Tain

sft Tz fag 7T e faﬁr
v g § Wq & ¥g SreAr Avgar
g fF T & gy gu, S A9 =
qaq Ay SHFEAT d@A A Hlad g,
T TF geer fHer gy g &v
Fg FFAT g & aqgq T*

stz B @t vm Al am o
TR ¥ WM TR ¥ fam
A T, TG FAT WAV F( FAA TEL
g 6 93 & S9iT ) FA T g
afl, ¥ oT & ag s Argm g
(Fwamr) |

*Expunged as ordered by the Chair.
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st uRwEL fqg ;. FAT @MW
TAFY Tgg T9q FGU AT AT TG
TEY | AM A T greq @ awE
W a%d 2 )

Sy IRl g7 aar FIAM@ AL

oy Rgae tag . = Afaq. ..

o\ Sgaawafa . o 7 w7 fa,
3F g, #1% ggeq fodr g
§S 9 Fg |

Wl wEEe fag oW o O#
FET qg AT AT |

st Fo Fo WR: UF IHIEE
fagg & o ==t & W@ § AR
ag AW geEedT ag g owdEi &
f1o ) gt 9FR 7 SW A A
CFw & AT @i wr g4 g AR A
AT Iq AFA KT FAEA  FEAA

gy €

MR. DEPUTY CHAIRMAN: These
words will be removed from the record.

SHRI J. K. JAIN: I said, he should be
asked to*

(Interruptions)

YHRT JANARDHANA  POOJARY:
Sir, now. the allegation is that, jn regard
to the benefits reaching the weake- scc-
tions, there is an element of corruption.
The wallegation is that the guidelines of
the keserve Bank of India are being Auol-
ed. An hon, Member from the Lok Dal,—

1 think, his name is Mr. Hukumdeo Nara-

Yan Yadav—once made this remuk that ~

[ N——

*Bxpunged as ordered by the Chair
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when we go to the bank, even uader the
ILRD.P, the value, the cost the prices
of the things which are being given under
this programme, are higher than the mar-
ket price. What hag the Minister (o do?
The question is, whether we shouid go
into this or not? For that purpose, we

thought that we have to educate the peo-

ple. We have to show that it 1eaches
weaker sections. Even the opposition
members can see who the  beneficiaries

are. The people of this country can see
whether these people are properly identi-
fied. And who identifies them? Under
the IRDP programme DRDAs are to
identify. In priority sector banks should
identify,

You people can openly see.
You can criticise afterwards if it is not
reaching the proper people. It is open
to the public and to the people to  sce
al] this. What is the Ministe; doing?
There jis an element of corruption, The

Minister is moving from village to village,
from district to district. Personally he is
going, arringing functions, asking the be-
neficiaries to be bold enough and say if
there is corruption, whether anything has
been taken from them. I am telling them,
don't be afraid of anybody, say boldly

what has happened. ({nterruptions).

St TRz fAg: A AW A
AT |

SHRT JANARDHANA
What is the result?

POOJARY:
For your information
my brother, in Jodhpur, Rajasthan, one
poor man got courage, he got up and said,
one Patwari had taken Rs. 100 for grant-

ing loan. I could not take any action. Tt

. was for the State Government to take ac-

tion because that Patwari was the

loyee of the State Government.

emp-
1 asked
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the

ction against him. The

the Deputy Commissioner and ag per
{aw  he took the
maiy thing is, we nave to see how the
people are to be iventified. You are co:-

tect, it should reach the poorest among
the poor, the perscns who are not haviag
anything to wear or to eat or to live in.
Such people are to be identified. (Interrup-
tions) 1 think th. hon. Member can sir

for some time.

MR. DEPUTY CHAIRMAN. You go

-On.

SHRI JANARDHANA  POOJARY:
Who have to be identified? (Interritptions)
Please allow me. 1 wil] come to that. 30
far as IRDP pro rammes are concerned
1hese peopic are o be identified by

DR1As of the Stite Governments.

SIIRI NIRMALI CHATTERJEE: (West
Bengal): The identification iy done at the
block level and 1ot at the DRDAs level

which is the dist ict level.

SHRI JANARDHANA POOJARY: If it
is mot correct, yu can bring a private
motion against m: .

CHATTERJEE: You

am trying o

SHRI NIRMA:.
.are making a mistake. 1

‘inforin you.

SHRI JANARDHANA POOJARY: the
hon. Member can hear me first. I have

1 never interfere. 1 have

not interfered.
got my own responsibility, 1 am spcaking
with full respon-ibility that under the
TRDP programm, DRDAs are to identify
and while identifying they have to identify

‘the poolest among the poor.
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SHRI NIRMAL CHATTERJEE: He
belengs to the Finance Ministry, There-
{ore, he does hot know it,
ber of the
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f am a mem-
ate level Committee, I know

tha! it i, the  Panchayat samities who
identify.
SHRI  JANARDHANA POOJARY:

Plezse hear me. I am coming to 'the point.
They have to identify.

SHRI SURESH KALMADI. The Cal-
ling Atter:tion 15 on the banks, not on the
fuactioning of the Finance Ministry.  He
will speak for half an hour On other thinss
and five ininutes on this Calling Atten-

tion, This js not corréct.

SHRI JANARDHANA POOJARY: |
lsnow that you alsy belong to our diss-
rict, 1 will give all the details. Now. Sir,
who are the people to be identified? Thase
are the poorest among the poor people
who are not in a position 1o have any
income, who do not have any livelihood,
they have 10 be identified. They must
give louns from the bank and after giving
they must be properly monitored; thay
must be properly guided. This amouut
should be given to them, After giving that
#mount, they must generate income. It
is not the programme that at the time of
identification they must be i, a poiitionc
That is
After giving this money, it

to pay back that amount, not
the purpose.
must generate income, they must generate
employment and out of emplpyment and
income generated. they must be in a fOsI~
tion to pay back. That is the purpusa.
You hear me please. For those people
no surety is available; np  security i3
there. This is the Reserve Bank's guidlina

thay upto Rs, 5000, for those people no
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surety or security is required. The secu-
rity will be the asset created out of the
loan. That is the only security ie. the

asset created.

These things must be followed up.

Now what is happening? Now this is the

guideling of the Reserve Bank. That is
the circular issued. That guideline is
clear. The words used are: “should not

be asked for”. not
“not to insist on” but that the bank peo-

Why?

The word used is

ple “should not ask for”.

SHRI B, SATYANARAYAN REDDY:
The question Tz they are violating the Re-

serve Bank rules,

SHRI NIRMAL CHATTERJEE: Did
you jssue any instructions to  the bank
people. ..

MR. DEPUTY CHAIRMAN. 1 will

not allow this. You cannot get up every

time like this.

SHRI JANARDHANA POOJARY: [
did not interfere when you people were

speaking. T will explain every thing now.

Now, Sir, we have to see whether this
goideline js implemented or not, whether
We shoald

And in %8e pubfc meetings of

it reaches the people or not.-
see that,
mass loan functions the Minister is mov-
ing, the Government is moving to see
whether it is being implemented or noi-not
only going to the towns but earlier we have
gone to villages, at taluka level, at district
level, to the hilly places. We have verified

it. We explain the programme to the peo-

[ RATYA SABHA }
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ple. They are getting up and speaking to-
the Minister what you are telling here
today also. “Sir, they asked for surety o1
security upto Rs. 5000, You have been
stating this; people have been complain-

ing outside that it is not being followed.

Now you wanted implementation; the
country wanted implementation of the
programme, So we are moving. The
Minister is asking whether jt is  being
violated. And peopte are telling us:
“there is violation”. They get up and

Then I ask some of the people
“What bad happened?”
“Sir, they asked for surety and security”.
“Did you have surety? “No”.
what have you done?” ¢I have

say SO,

to come forward.

Taen
begged
somebody, touched his feet and brought
been given”.
What has
It is for you to
If some hon. Members like Mr.

Suresh Kalmadi do not wang it,

him and the sirety has
What hag the Minister to do?
the Government to do?
judge.

I can-

not help it, But what you want is imple-
mentation. And what had happened? 1
ask: “Which is the bank?” “This is

the bank”.

ask him:

I send for the manager and
“Has it been done?”  “Yes”.

“Have you seen the guidelines of the Re-

serve Bank?” “Yes, T have seen”. “What

does it say?”™ “We should not ask  for

surety or security.” And then he said:

“I violated it.” “Why have you violated

it?”  “Because he will not pay”, I said:
“pid you pay him earlier?” “No.” Then
1 said: “For the first time you  arc

paying to them....” (Inferruptions) 1

am not yielding,

SHRI NIRMAL CHATTER-
JEE: T just want to help you.
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Have you issued any guidelines?
That is the gquestion you should
try to answer

SHRI JANARDHANA POO-
JARY: I am laving the responsi-
bi{lty. I know how to defend my-
self.

Now my :ubmission to the
House is, thi. is being done in
the mass loani1g functions. Now
who are the pursons distributing?
BIP peple were asked to thec
dias. Even ML As were also asked
before comin: to Delhi, They
were also celled and through
them also loars were distributed.
Janata MLAs came and through
them also loars were distributed.

SHRI NIRVAL. CHATTER-
JEE: Was tha:; the procedure?

SHRI JANARDHANA POO-
JARY: 1 will nswer that ...(Inter
terruptlons) ... Sometimes, even the
poorest among the poor from the
crowd, Harijar ladies, were call-
ed to the dais snd they also distri-
buted the loan.. Through Muslim
ladies from th® crowd we distri-
buted. There it no crime if some-
.body distributes them. .. (In-
terruptions) ... Please hear me. ..
(Interruptions).. Please hear me. For
your inform.tion, the Janata
Government ir. Karnataka want-
ed to celebrate their anniversary
and in all the districts they dis-
tributed loans under this pro-
gramme. Further, for your infor-
mation, the Chief Minister of
Tamil Nadu, 11 the month of
October, 1983- -he has written a
letter—invited our Finance Minis-
ter also to distribute loans
through the hLanks. Afterwards
also they wer.: distributed..(In-
terruptions)... Hear me ...(Interrup-
tionsy...I will :ell you... (Interrup-
tions)..I am not yielding. Distri.
bution is not i crime.. Anybody
can forward tne application as
a citizen. Now, forget, for a mo-
ment, that you are a Member of
Parliament: forget, for a moment
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that you are a representative of
the people. Even as representa-
tives of the people have got res-
ponsibility, others also have,

SHRI SUKOMAL SEN (West
Bengal): You have to follow the
procedure first.

(Interrup'tions)

SHRI JANARDHANA POO-
JARY: What has happened?
Here, anybody that we call can
come and distribute. Even Telugu
Desam people in Andhra Pradesh
were called to the dais and they
distributed.  Thep nobody raised
cries  (Imterruptionsy Now, ab-
out scruliny, I am coming to
that. Forget for a moment that
you are a Member of Parliament
or a Minister, An ordinary citi-
zen in the society knows some-
thing about banking. Now, in his
neighbourhood there are people
who are of the poorer section,
who are illiterate and they come
and approach an ordinary citizen
and say, “We do not know about
this; We want bank assistance:
can you help us?” Then if that
man just forwards that applica-
tion to the bank, is it a crime?
Scrutiny and verification has
to be done by the bank people.
Anybody can forward the appli-
cations. For your information, in
Delhi, BJP people have been—we
have got the letters—in that
loaning function; BJP people also
forwarded applications. Tt is not
a crime. Anybody can forward
them. Butf, only the verification,
scrutiny, the decision and judg-
ment are of the bank people.
They have to verify. It is not at
all a crime. Unfortunately what
has happened is, you have per-
mitted. . . . (Interruptions)

SHRI JAGDISH PRASAD MA-
THUR: Sir, it is more than half
an hour and the hon. Minister is
just lingering on and not a single -
specific point that we have raised
is replied to. Will you please di-
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(Shri Jagdish Prashad Mathur)

rect the hon. Minister to reply
to our points?

SHRI JANARDHANA POO-
JARY: I.am replying; I am re-
plying to all these.

(Interruptions)

SHRI SURESH KALMADI:
Are you ready for a CBI inquiry?
Answer that.

SHRI JANARDHANA POO-
JARY: I am answering the points
raised by hon. Shri Goswami.
Before coming to Delhi we have
distributed throughout India—
and what we have done, I will
‘tell you. Even Harijan members
came there and through them
also we distributed and nobody
raised cries. Even Telugu Desam
people came to the dais and in
my presence they distributed, but
nobody raised cries. Even Janata
MLAs came and distributed but
nobody raised cries because, al-
ready their names have gone on
record. When it came to Delhi,
just because Mr. Rajiv Gandhi
came and distributed the loans,
because of that .. (Interruptions)..

SHRI SURESH KALMADI:
In what capacity did he distri-
“buted?

SHRI JANARDHANA POO-
JARY: The fact that he happens
to be the son of the Prime Minis-
‘ter is not a crime On that these
people are politicising ... (Interrup-
tions) . .

SHRI SURESH KALMADI:

Is it your party programme or is
it a Government programme? He

is a General Secretary of your
party.
SHRI JANARDHANA POO-

JARY: It is a Government pro-
gramme and, for your informa-
“tion. Sir, ... (Interruptions)

MR. DEPUTY CHAIRMAN:
Only the Minister will be re-
.corded; nobody else.

[ RAIYA SABHA ]
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SHRI JANARDHANA POO-
JARY: At some places, even the
journalists came forward. I had
called the journalists from the
audience. Thew came and they
also distributed the loans. No-
bodv raised tie quesion (Inier-
ruptions) Because  here It has been
done ... (Interruptions) ...

MR. DEPUTY CHAIRMAN:
Do not record anvbody. I have
not allowed. (Interruptions) Do
not disturb. Let him reply. Let
only the Minister speak. Only the
Minister will go on record:; no-
body else.

SHRI JANARDHANA POO-
JARY: Another point that has
been raised. .

SHR] SURESH KALMADI:*

SHRI JAGDISH PRASAD MA-
THUR: *

SHRI JANARDHANA PQO-
JARY: Some hon. Members
started reading the telegrams

also. I will have to answer that.

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE#

MR. DEPUTY CHAIRMAN:
Please take your seats.

SHRI RAMESHWAR SINGH#*

M guawaly ;o oy AT oW
T FT A9 TG 20 A7 HIR OF
An v g1 owiw dfed) | (wmawE)

SHRI JAGDISH PRASAD MA-
THUR*

N g caveE s fEld 79T A

~

W WY ZART ATA T HET

'

(\_f} ’ﬂj

T . . . (TEaE)

SHRI JANARDHANA POC-
JARY: 1 have to answer one by
one.

SHRI VISHVAJIT PRITHVI-
JIT SINGH*

*Not recorded.
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SHRI RAMESHWAR  SINGH#*

MR. DEPUTY CHAIRMAN:
Please do not record Mr. Ram-
eshwar Singh. >uly the Minister
will go on reco-d.

SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN:
Mr. Rameshw i Singh, do not
say all this. Please do not record
Mr. Rameshwa~ Singh.

SHRI JANARDHANA POO-
JARY: Scme amount has been
spent for  the Jelhi mela.  They

asked why it iias been spent, In
‘1t mela ther: was an exhibi-
tion. And what was the purpose
of the exhibition? That had no-
thing to do with the mela. 1.
was 1o educate the people. We
brought the people out from the
Y -~mcfroiavies and  showed them
the cunpikition. We wanted to
ogucate the ‘yeople. We wantad
{» guide the y:ople. That is why
some portion f money has been
spent for the oxhibition also.

SHRI SURE 38 KALMADI: *
AN HON. MEMBER:*

MR. DEPUTY CHAIRMAN:
Nobody is -
neY writs unless 1 allow
him. Only the [Minister will go on
record. '

SHRI JAMNARDHANA POO-
JARY: As for the assets created
for the exhibition, they are taken
from place fo place.

SHRI RAMRSHWAR SINGH#*
MR. DEPUTY CHAIRMAN:

Mr. Rameshweor  Singh, please
take your se:t. When the Minis.
ter ic voalvins, dn not stand. Do,
not record Mr. Rameshwar.
Si~gh. T have not allowed him.

*SHRI JANARDTZANA POO-
JARY: Even the assets created
for the exhibition and  other

*Not recordad,

on record. Do -
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things are carried from place to
Place. It goes to show. ...

SHRI SURESH KALMADI:
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SHRI JANARDHANA POO-
JARY: When I went to Cochin,
some ol the assets created were. .

SHRI SURESH KALMADI:*
SHRI RAMESHWAR SINGH*

MR. DEPUTY CHAIRMAN:
Except the Minister, nobody is
going on record. Yes, the Minis-
ter peease. Mr. Minster you reply
to the joimwrs. Do not niake a
politiclal speech.

SHRI JANARDHANA POO-

JARY: A number of allegations

have been made. And you know,
Sir, if they go unrebutted what
the impression of the Govern-
ment will be. We have to clear
the points. ‘

MR. DEPUTY CHAIRMAN:
You reply o tie points. Do not
make a speech.

SHRI JANARDHANA POO-
JARY: Tt is a big issue. It is a
burning issue. Now the opportu-
nity has come to me to explain.
But they must have patience to
hear. 1 did not interfere when
these people were raising the
points.

Should we reach the weaker
sections or not? Should the pro-
grammes be implemented or not?
What is the intention of the Op-
position parties today? When we
are implementing them, they are
raising hue and cry. They are
politicising it and saying that it
is politically motivated and that
it is for clection purpose, These
are the points we have o answer.
(Interruptions)

SHRI RAMESHWAR SINGH*

e .
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MR. DEPUTY CHAIRMAN:
Please, Mr. Rameshwar Singh. Do
not record Mr. Rameshwar Singh.
I will see the records. Whatever
he said will not go on record. Do
not waste the time of the House.

st AT fys
q FAgHaE L WT §3 ST
|l Tyeae fag . ¢

q U AT AT qE A 77
MR E 7T 5 CgET F g FarT
Agl g1

s uR@y Teg o

q FUALUR  FUT FT F TH
Tz &1 afear &0 2030 e dEd |
MY AT IT TG H WHT 0HT T
T OFEY A wwadA g fsd oF
sfa wmrEeT #1 arw a4 ST

sy e Tyg *

w0 g enefy o q@ gar § oW
34T FE B\ WY §5 Figh 0 A
qrqE AgT HALE T

SHRI
JARY: Is it not a fact that the
allegations has been made in the
House that it was meant for gett-
ing votes? It has been clearly
stated. I have to rebutt it- We have
not. given tfo any of our party
people.

‘MR. DEPUTY CHAIRMAN:
Do not go into all these things.

They will criticise. That is all
right.

SHRI JANARDHANA POO-
JARY: Whether Mr. Mathur's

brother has voted for this party
or that party, can he know? No-
body can say for whom he has
voted. In 1977 we lost in northern
India.

*Not recorded,

JANARDHANA POO-
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SHRI SURESH KALMADI: *
SHRI SHRIDHAR WASUDEO

DHABE: In protest we are walk-
ing out.

284

[At ihis siage some hon. Members
left the Chamber].

SHRI JANARDHANA POO-
JARY: 1 am meeting all the
points. In 1977 we lost. And what
happened? In northern India we
did not get a single seat in many
of the States. But in the year
1980 those people were voted out.
Nobody can sav that in this
country somebody is his voter,
that the poor man is his voter.
Nobody can say that.

Now, our party is going to im-
plement these programmes. We
want {o see that they reach the
weaker sections. That is our in-
tention. We want to see that the
programmes are  implemented
effectively. Now my submission
to the Chair is that we have been
trying to implement our pro-
grammes faithfully and we have
been doing it, and that is whv
these people are politicising it
and we are not politicising it.
Thank you very much, Sir.

SHRI DINESH GOSWAMI:

"Sir, T did not interrupt. My ques-

tions were of a different type. 1
pointed out some allegations
which have come out in the pa-
pers. Will the Minister assure
me that -he will enquire into the
allegations and let us know, even
later on, the outcome of these
allegations?

SHRI JANARDHANA POO-
JARY: There are allegations ap-
peared in  the Press  alse. We
know them. We know that in the
banking sector also, even in our
House, when there is a big func-
tion, we cannot say that every-
thing is all right. There may be
some such persons. There are
black sheep in the banking sec-
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tor. They wart to scuttle it out.
And, Sir, you have heard Mr.
Suresh Kalmali reading out the
telegram. Whet does it say? Even
one section of people in the bank-
ing sector d» not like it also.
Some people want to scuttle it
out, (Interrupt.ons) We will look
mto.  (Interruitions)

MR. DEPIITY CHAIRMAN:
You look inte this.

AT ASET TN

AT 7 MAC A
The House then ad-
journcd for lunch at
fifty-one  minutes past

one of the clock.

The House reassembled after
lunch at fortwseven minutes past
two of the «(lock, ®r. Depaty
Chairman in 11e Chair.

THE BUDGET (PONDICHERRY)
1984-85

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MU-
KHERJEE): Sir, with your per-
mission, I beg to lay on the Table
a statement (in English and
Hindi) of the estimated receipts
and expenditure of the Govern-
ment of Pondicherry for the year
1984-85.

SUPPLEMENTARY DEMANDS

FOR GRAN™S FOR EXPENDI-

TURE OF THE GOVERNMENT

OF PONDICHERRY FOR THE
YEAR 1983-34

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MU-
KHERJEE): Sir, I beg to lay on
the Table .. statement (in Eng-
lish and Hin i) showing the Sup-
plementary Demands for Grants
for Expenditure of the Govern-
ment of podichery for the year
1983-84.

[ 5 MAR, 1984 ]
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REFERENCE TO THE REPORT-
ED AGITATION BY LAWYERS
IN DELHI

MR. DEPUTY CHAIRMAN:
Now we take up Special Men-
tions. Mr. Bhandare.

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Maha-
rashtra): Mr. Deputy Chairman,
Sir, for the last about 12 days
Delhi is witnessing an unusual
spectacle.

SHRI KALYAN ROY (West
Bengal): Distribution of loans,
you mean?

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE: The
lawyers who practise in Tis
Hazari courts, Shahdara courts
and Patiala courts are either on
strike or some of them are boy-
cotting the courts. Now this has
arisen out of a situation where
there is a decision of the Govern-
ment to split Delhi into five
different zones or districts and
set up courts there. Now some
lawvyers find that this is a favour-
able decision: other lawyers tind
that this is not a favoyrable de-
cision. But what I want to
phasice is that in a matiar of this
nature, it is not what the lawyers
feel or what the judges feel
which is of permanent import-
ance: it is the interest of the liti-
gants which is of permanent im-
portance. And there is no gain-
caying the fact that if we divide
the courts and make them easily
accessible to the people coming
from long distances, much of
their time will be saved and it
will be very convenient for
them. It must be remembered
that courts and laws exist for
litigants who are the real con-
sumers of justice. I am really
pained to find that there is a ri-
valry between lawyers, between
those supporting this move and
those opposing this move. I only
hope that the courts, who have
also tried to take a stand one way -

em- -



